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MJ».»s Bag i t a t e M  away at Howrah 
Station

4025. SHRI MOHAMMED ..SHERIFF: 
Will the Minister of RAILWAYS be pleased to 
state ;

(a) whether the bag of a Membei of Pat - 
*1 lament was snatched away by some persons on
the 16th May at Howrah Station while he was 
boarding a tiain ;

(b) whether the politcin'u who were on 
the platform won* r» Iuc.td.nt to catch ihi< \t'h 
even after the request of the M. 1’.;

(c) whether he ict.cived any letter from the 
affected M. P. regarding this matter ; and

(d) if so, the leac tion of Government theie- 
to?

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIYA) : fa) Enquiry made so 
far has revealed that the bag was removed 
through the off-side window of the First Class 
coup occupied by him.

(b) Enquirv made so far has revealed that 
an Assistant Sub-Inspector and a Havaldar of 
th** Government Railway Police mad< a scaich 
for the miscreant near <»houl the platform.

(c) Yes.

(d) Two Senior Railway Oftvcrs were de
puted to make a thorough enquiry into the mat
ter, The Government Railway Police, Howrah, 
had already registered the case on 16-4-1971 
under section 379 IPC and the case is mil 
under investigation under the supciunon oi 
Deputy Superintendent Railway Police, 
Howrah. No arrest has been made so iai and 
no property has been recovered.

Absorption of Sarplut Staff on Electrifi
cation of Waltair-Kirandul Scheme

4026. SHRI JAGADISH BHATTACHAR- 
YYA : Will the Minister of RAILWAYS be 
pleased to state the period by which the suiplus 
staff of other Electrification Schemes is pro
pped to be absorbed in the proposed Waltair- 
Kirandul Electrification scheme ?

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIYA): On the WaHair-Kiran- 
dul Section, the requirement of staff is expected 
to reach the maximum by around March, 1974. 
The posts as and when required up to March, 
1974 would l>e filled by the surplus staff avail
able from other Electrification Units of the 
South Eastern Railway.

Discrimination in Payment of Arrears of 
Wages to Temporary and Permanent Em
ployees of Guntakal and Olavakkod Divi

sions (Southern Railway)

4027. SHRI ESWARA REDDY : Will the 
Minister of RAILWAYS *>e pleased to state:

(a) whether the discrimination in the mat
ter of payment of arrears of wages between the 
temporary and permanent employees who were 
acquitted by the com Is of law in the cases 
launched in connection with the 19th Septem- 
tember stuke of 1968, at Guntakal and Ola
vakkod Divisions ha<- been removed ; and

(,b) if not, the reason* therefor ?

THE MINISTER OF RAILWAYS (SHRI 
HANUM VNTHAIYA) : (a) and (b). Services 
of the temporary employees in question were 
terminated under Rule 149-RI of Indian Rail
way Establishment Code Vol. I following their 
participation in the strike on 19-9-1968. They 
were subsequently taken back to duty as an 
ex-gratia measuie in pursuance of the general 
polity of the Government.

I’he period of their absence between the 
date of termination and the date on which 
they were put back to duty has been treated as 
dit-non in accordacc with the general decision of 
the Government and they are, therefore, not 
entitled to any wages for the said period.

The permanent employees, who w' re arrest- 
cd/prosecuted in the context of strike on 19-9-68 
were placed under suspension. They were sub
sequently put back to duty as a matter of gcne- 
tal policy of the Government and the period of 
suspension has been regularised in terms of Rule 
2044-RII of the Indian Railway Establish
ment Code Vol. II and payment as admis
sible under this rule has been made in these 
cases.




